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CFNTRAI AnMTNISTRATTVF TRTRHNA!
- PRINCTPAL RENCH, MEW DEI.HI,

0A-2R/97

New Delhi this the 11th day nf Febnlary,, 1997.

Hon'ble Dr. Jose P. Verghese, Vice-Chai rmand)
Hon'ble Sh. S.P, Biswas, Member(A)

Shri Krit Raj,
Ek.EDDA,

Vill.SP.O, Mukhmel Pur
E,D. 50, Del hi-36, ' - • • ApplTcant

(through Sh, S,K. Gupta, advocate)

versus

1, Union of India, through
Secretary,

Deptt.. of Posts,
Dak Tar Rhawan,

New DElh'i-l.

?. Sr, Supdt. of Post Offices,
Delhi"North Division,
Del hi-54, I

3, Asstt. Supdt, of Post Offices,
North Delhi. Tst Division,
Ashok Vihar, Del hi-52, . " Respondent

(Sh. R.K, Kalia, Asstt. Supdt.) ,

ORDER(ORAL)

delivered by Hon'ble Dr. Jose P.- Verghese, V,C.(Ji

•  ' This . is an O.A, filed for a 1imited. purpose

of disposing of the appeal filed, by the applicant on

ni .Q2.1995. The said appeal has not been disposed of by

the r6sp0ndents till tnday. Accordi ng to oec t i n 19 ,.f

the Administrative. Tribunals Act, 19B5, once the O.A.

is adniitted, the pending appeals abates and a specific

0rder in this regard is necessary by this Ti-1oi.ina 1 ■,

Therefore, we are not inclined to admit this .O.A,

rather we would like to dispose of the matter with a.

'direction to. the respondents that the appeal filed ny

e applicant after the disciplinary proceedings may be

disposed of within a period of 2 months, from the date
of f-eceipt of a certified copy of this order.
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We make it clear that in the event the appeal

ia not disposed of,-, which is already nel atsd by this

time, that app?>al sh.all be deemed to have been allowed.

The consequences shal 1 . f ol 1 ow ■ accorHi no to law. If thr-

(.-■ p c; p Q d e n t s wishes any v a r i a t i o n ■ F !■ o mi t n i i. o r o e i , 111, . y

shall approach this Tribunal for any modification of
this order;- Such application for modification shall he

accompanied by a report by the competent authority as

to why the delay- in disposing of this appeal has

occured. Tt is also noticed that IB months has elapsed

after filinq the appeal-.' Normally in the circumstances

ttie O.A, could have Keen considered as time barred but

on the basis of an oral submiss-ions made by the learned

counsel for the applicant, the delay in filing this

O.A. is condoned. .

With the above observations., the O.h. is

disposed of finally. No order as to costs.

(S.P. Biswas)-

Member(A1

( p; r V e r q h g s e)

Vire-Chai rman(,l)

/ v v !

,  i; ■
V,

-

" C-. i.
■f.V

»• >v.

r\'


